BEFORE THE ADJUDICATING AUTHORITY
(NATIONAL COMPANY LAW TRIBUNAL)
AHMEDABAD BENCH
AHMEDABAD

IA 500/2019 in C.P. (I1.B) No. 506/NCLT/AHM/2018

Coram: Hon’ble Ms. MANORAMA KUMARI, MEMBER JUDICIAL
Hon’ble Mr. CHOCKALINGAM THIRUNAVUKKARASU, MEMBER TECHNICAL

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING OF AHMEDABAD BENCH OF
THE NATIONAL COMPANY LAW TRIBUNAL ON 19.08.2019

Name of the Company: ~ Parag Sheth RP for Snehdaxa Infrastructure Pvt. Ltd.
V/s.
Snehdaxa Infrastructure Pvt. Ltd. & Ors.

Section of the Companies Act: section 12(2) r.w Regulation 40 of the Insolvency
and Bankruptcy Code
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ORDER

The parties are represented through their respective learned

advocates.

Respondent filed application u/s 12(2) of Insolvency and
Bankruptcy Code seeking extension of time. It is submitted that
the 180 days is over on 13.08.2019 and the instant application is

§-
filed on 06.08.2019. Perused the Beagd Resolution passed on

01.08.2019 where Committee of Creditors resolved'to extend

further period of 90 days beyond 180 days as reflected at page

No. 56 under Item No. 1 of resolution with 100% voting sh'are in

favour of extension of time.

Heard RP. Perused the pleadings as well as documents annexad
therein. We find sufficient ground has béen given for the
extension of time for the period of 90 days beyond 180 days.
Accordingly, instant application is allowed and IA 500 of 2019 in

CP (IB) 506 of 2018 stands disposed of with the above

observations.

- ChocI{alingam Thirunavukkarasu Ms. Manorama Kumari

Member Judicial Member Judicial
Dated 19 August, 2019 | |




